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The Registrar,

National Green Tribunal,
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Memo No. Misc-2430-D/JE(SJ)/2022/ Rl Dated: 36 -63~2022
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW

DELHI
OA No. 661 of 2018
IN THE MATTER OF;
Parveen Kakkar and others
. . . Applicant
VERSUS
Ministry of Environment Forest and others
. . . Respondents

Reply/Status Report by K. Makrand Pandurang, on

behalf of Department of Town and Country Planning
Haryana.

RESPECTFULLY SHOWETH:

1. That this reply/status report is being filed in Coﬁlpliance of following
observations, made by this Hon’ble Tribunal while hearing the above-
said applications on 28.09.2021:-

“I1............ Haryana Sehari Vikas Pradhikaran (HSVP) and
Town and Country Planning Department, Haryana may also
explain how licenses have been granted for developing
societies without ensuring requirement of providing basic
infrastructure of waste management and other amenities
required for clean environment and what action is being
taken when violations are found. The said Departments may
also file their action taken reports in the matter by e-mail in
same manner as in above direction, ”

EXPLANATION FOR GRANT OF LICENCES:-

2. It is relevant to submit before the Hon'ble Tribunal that all such

services are part of External Development Works which are to be
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€Xecuted py HSvp being a nodal agency for execution of all such

development Works in the Urban Estates of Haryana.
- That it IS submitteq that licences for development of
residential/commercial/industrial colonies are granted by the
Department of Town and Country Planning in accordance with the
Provisions of Section 3 of the Haryana Development and Regulation of
Urban Areas Act, 1975 (in short the Act of 1975) and rules framed

thereunder. That the ‘external development works’ and ‘internal

development works’ have been defined in Section 2(g) and 2(i)

Tespectively of the Act of 1975 which are reproduced as under:
“(9) "externat development works" shall include any or all
infrastructure development works like water supply, sewerage,
drains, necessary provisions of treatment and disposal of
Sewage, sullage and storm, water, roads, electrical works, solid
waste management and disposal, slaughterhouses, colleges,
hospitals, stadium/ sports complex, fire stations, grid sub-
Stations etc. and any other work which the Directory may specify

to be executed in the penphery of or outside colony/ area for the
benefit of the colony/ area;

(i) "internal development works" mean— (i) metalling of roads
and paving of footpaths;

(%) turfing and plantation with trees of open spaces;

(ii) street lighting;

(iv) adequate and wholesome water supply;

(v) sewers and drains both for storm and sullage water and
necessary prouision for their treatment and disposal; and

(V) any other work that the Director may think necessary in the

interest of proper development of a colony;”
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feceived from end wusers as routed through colonizers. The

Proportionate cost of External development works to be executed by
HSVP is recovered from the project proponents. It is relevant to
highlight the following points :-

1. The cost of provision of trunk water supply and sewer network

along with STP is borne out of EDC funds received from
colonisers upon grant of licence;

ii. Thus, on account of such statutory provisions, it is possible that,

in several cases the establishment of colony takes place before

the provision of trunk water supply and sewer network along

with STP;
iii. The cost of city level infrastructure covered under EDC works
which has been worked out amounting to Rs. 26,974 Crore.
However, it is submitted that the total EDC amount collected for
Gurugram is Rs. 18,393 Crore from 01.04.2000 to 31.12.2021]
whereas the amount spent for providing city level infrastructure
is Rs. 23,083.71 Crore which is more than the EDC collected
from the colonizers. It is further submitted that an outstanding
amount of EDC is Rs. 8,578.71 Crore which is to be collected
from various colonizers.

iv. This mechanism ensures that the development of colonies by

various colonisers and provisioning of EDC works by the nodal

agencies, viz. HSVP, HSIIDC run parallel to each other for

balanced urban development in accordance with the mechanism

envisaged in the statute.

S. That at the time of grant of licence, a condition is imposed that the

colonizer will make its own arrangements for laying down the

infrastructure which is to be linked with the infrastructure as part of

External Development Works to be provided by HSVP at a later stage.

Further, while issuing the part completion certificate/Occupation

‘
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Certificate, a condition is also imposed that the services will be laid by
the colonizer upto the alignment of the proposed external services of
the town and connecting with the HSVP system will be done by the
colonizer at its own cost with the prior approval of the competent
authority. It is also laid down that the colonizer will be solely
responsible for making arrangement of water supply and disposal of
Sewerage and storm water of their colony as  per
requirement/guidelines of HSPCB/ Environment clearance till such
time, the external services are provided by HSVP/State Government as
per their scheme.

- That further part completion certificates & occupation certificate for
the residential plotted colonies & group housing colonies respectively
completed in this area granted by the Department subject to the
condition that the licencee shall apply for connection for disposal of
sewerage, drainage and water supply from HSVP as and when the
services are made available within 15 days from its availability and
that the licencee shall maintain the internal services till the colony is
handed over after granting final completion. It was also stipulated that
the licencee shall be fully responsible for supply of water, disposal of
sewerage and storm water of the colony till these services are made
available by HSVP/State Government as per their scheme.

. That as per the report of Chief Engineer-I, HSVP dated 13. 10.2011, the
Master Water Supply Lines, Master Sewerage Line, Storm Water
Drainage, Master Roads were constructed which are part of EDC
services. It is further submitted that the water connection (sector-
27&28) in Sushant Lok-1 was released by EE-HUDA Division-III vide
letter no. 16502 dated 20.12.1999 and in sector-43 & 53 on

23.12.1999. The water connection for block-C was also released on

06.10.2004.
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It is further submitted that Sewerage connection was
released on 01.06.2004 by HSVP. So, all the EDC services around the
Sushant Lok-I colony exists before the year 2004.

8. That the Hon’ble NGT in para no. 1 of the order dated 05.02.2020 have
observed that despite non compliance of the Air (Prevention and
Control of Pollution) Act, 1981 and Water (Prevention and Control of
Pollution) Act, 1974 by the colonizer, has granted the Completion
Certificate to Ansal (API). In this regard, it is submitted that Rule 16 of
Haryana Development and Regulations of Urban Areas Rules of 1976
provides for grant of Completion Certificate for the part or complete
area of the colony once the internal development works have been
executed as per the approved plans. The provisions of Rule 16 of Rules
of 1976 is reproduced as under:-

“16. Completion certificate/Part Completion Certificate [Section
24].— 139((1) After the colony has been laid out according to
approved layout plans and development works have been
executed according to the approved designs and specifications,
the coloniser shall make an application to the Director in Form
LC-VIIT alongwith a demand draft on account of Infrastructure
Augmentation Charges as per the rates prescribed in the
Schedule-B of these rules if not paid earlier in accordance with
the provision of Section 3(7) of the Act.]
(2) After such [scrutiny], as may be necessary, the Director may
issue a [completion certificate/ part completion certificate] in form
LC-IX or refuse to issue such certificate stating the reasons for
such refusal:

Provided that the colonizer shall be afforded an opportunity
of being heard before such refusal.”

The first part Completion Certificate to the colonizer was granted

by the Department on 10.05.1991 for an area measuring 388.89 acres i.e.
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more than 50% area of the colony. The Part Completion Certificate was

granted on the basis of the verification of laying down of internal

development works and services as verified by CE, HUDA, Panchkula (now

HSVP) vide their letter no. 769 dated 31.01.1991. The services forming part

of internal development works are defined in section 2(i) of the Act no. 8 of

1975, which are reproduced a under:-

() internal development works means-

(i) metalling of roads and paving of footpaths;

(ti) turfing and plantation with trees of open spaces;

(iii) street lighting;

(iv) adequate and wholesome water supply;

(V) sewers and drains both for storm and sullage water and

necessary provision for their treatment and disposal; and

(v)) any other work that the Director may think necessary in

the interest of proper development of a colony;”

Thereafter, the subsequent Part Completion Certificates were granted

by the Department on 10.11.2000, 15.01.2001, 23.02.2001, 26.06.2001,

10.07.2002 and 25.05.2003 respectively. All Part Completion Certificate were

issued after taking the requisite verification reports from HSVP regarding

laying down of the services as per the approved service plan estimates.

The details of the part completion certificates granted by the

Department are as under:-

Date of Licence no./Year Area Completion Date of grant of
applications granted area completion
received certificate
7-12 OF 1985 101.25
20-22 OF 1985 17.96
33-34 OF 1985 20.92
02.03.1990, 36-40 OF 1985 64.07
24.07.1990, 51-54 OF 1985 1424 | ARy =08
30.04.1990, 1-3 OF 1986 37.12 =889 1991
24.04.1991 11-12 OF 1986 25.65
15-17 OF 1986 | 41.82 |
18-20 OF 1986 8.56
— |
L 31-33 OF 19&_9&_33\
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\@1 OF 1986 12.16 B
7-9 OF 1987 36.26
20-23 OF 1987 23.07
05-07-1996 9-18 of 1993 10.31 10.313 16234/10.11.2000
07-1 1-1993 39-43 of 1989 41.003 41.003 916/15.01.2001 ]
14-01-1996 6-11 of 1992 48.69 48.692 2715/23.02.2001 |
| 17-112000 | 8s-i01 of 1995 49.736 49.736 8838/26.06.2001
| 26-09-2000 | 1-9 of 1996 18.41 18.41 9802/10.07.2002
" 31-10-2002 14-24 of 1998 5.889 5.889 7443/20.05.2003
- 31-10-2002 | 1 0f 2001 0.5 0.5 |
Total | 563.433 :}

Moreover, the Department has rejected the request dated
21.10.2014/ 24.03.2015 for issuance of final Completion Certificate of
the above colony vide order dated 19.04.2018.

Further, in compliance of Hon’ble NGT order dated 13.09.20109,
Department has not granted Completion Certificate to the colonizer i.e.
Ansal (API).

That the Hon’ble NGT in para no. 5 (iii) of the orders dated 05.02.2020
directed that DTCP may provide an explanation as to how the property
has transferred to MCG when the matter is sub-judice:

In this regard, it is submitted that the matter is sub-judice since
the year 2018 whereas the decision regarding transfer of the colonies
known as Palam Vihar, Sushant Lok (Phase-I) & DLF (Phase-I-11II),
Gurugram were transferred to Municipal Corporation Gurugram to
Municipal Corporation, Gurugram was taken by the Government in
the year 2016 itself under the provision of section 23A of the Act no. 8
of 1975 and same was circulated vide DTCP order dated 08.02.2016
(Annexure-R/1). Further clarification to the said orders dated
08.02.2016 was issued on 12.02.2019 (Annexure-R/2). No orders of

Hon’ble NGT to the contrary or imposing any restriction on transfer of

colony was applicable on such date.
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It is submitted that transferring the licence colonies to the local

authority i.e. MCG is concerned, section 3 (3)(i)(iii) of the Act no. 8 of

1975 provides as under:-

“(iii) the responsibility for the maintenance and upkeep of

all roads, open Spaces, public park and public health

services for a period of five years from the date of issue of

the completion certificate unless earlier relieved of this

responsibility and thereupon to transfer all such roads,

open spaces, public parks and bublic health services free

of cost to the Government or the local authority, as the case

may be;”

It has been clarified in the para 3 of the order that the transfer

of colony shall not be constituted as grant of completion certificate

under provision of Act No. 8 of 1975 and colonizer shall continue to

responsible for compliance of various terms and conditions of licence

including but not limited to the following:-

a.

b.

Renewal of licenses

Construction of community sites as per provisions of Act 8 of
1975 as amended upto date.

Liability to obtain completion /part completion certificate.
Development of commercial pockets including approval of
building plans and grant of occupation certificates.
Development of group housing component including approval
of building plans and grant of occupation certificates,

Liability to deposit Infrastructure Augmentation Charges, if
not deposited earlier,

Liability to pay the cost/bank guarantee for deficit Electrical
Infrastructure on account of load assessment and
corresponding Infrastructure inadequacy assessment by

Power Utilities.
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12.

13.

14.

-9Q-
h. Clearance of outstanding dues on account of EDC/IDC
including enhanced and interest thereupon, if any.
i. Revalidation of the bank guarantees including IDW.
J. Other statutory approval as required under Act/Rules as
applicable on the licensed colony.
That the Hon’ble NGT in para no. 5 (iv) of the orders dated 05.02.2020
directed DTCP not to grant licence for expansion as completion
certificate to ‘any other project within its jurisdiction if any court
matter is pending against the project/EC is not granted. In this regard
as per the directions of Hon’ble NGT, Department has not granted any
expansion and completion certificate in the colony after the said order.
That the Hon’ble NGT in para no. 9 of the orders dated 28.09.2021
directed HSVP not to supply water for such expansion. In this regard,
it is submitted that internal water supply of the sectors is being
maintained by Municipal Corporation Gurugram and master
connection issued by GMDA. GMDA has informed that no new water
supply connection has been sanctioned in Sushant Lok-I and
necessary directions have been issued to the field officers not to
sanctioned any fresh/new water supply connection in future.
That the Hon’ble NGT in para no. 10 of the order dated 28.09.2021
directed that there is no bar against the effective recovery of assessed
compensation or black listing in term of observation of tribunal in para
no. 4 of order dated 01.10.2020. In this regard, it is submitted as per
the order of Hon’ble NGT, Ansal Properties and Infrastructure Ltd. has
been blacklisted vide order dated 28.03.202). The copy of the said
order is also enclosed as Annexure-R/3.
That however, the answering respondents undertake that they will
comply with any direction which this Hon'ble Tribunal may issue for

proper implementation of the project in question.
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That the answering re

Spondents crave indulgence of this Hon'ble

T .
ribunal to Place the. above-said reply/status report on the record of

the case in the interest of justice.

Place: Chandigarh

(K. Makral Pandurang, 1AS)
Dated: ’L%\'y\m Special Secretary,
Town & Country Planning
Department, Haryana, Chandigarh

On behalf of respondent no.
VERIFICATION:

Verified that the contents of Para 1 to 15 of the above
reply/status report are true and correct to the best of my knowledge and
based on information derived from official record which are believed to be

true. No part of it is false and nothing material has been concealed therein.

Legal submissions have been made on advice.

Place: Chandigarh (K. Makrand Pandurang, 1AS)
Dated: Special Secretary,
Q,%lfb] WYL Town & Country Planning

Department, Haryana, Chandigarh.
On behalf of respondent no.
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ORDER A’nn,oLW\L'R -1

The Department of Town and Country Planning had granted several Licences
for development of Residential Plotted colonies known as Palam Vihar, Sushant Lok (Phase-I)
& DLF (Phase I - ITI) under the provisions of Haryana Development and Regulation of Urban
Areas Act, 1975, The list of such licences is annexed at Annexure-I. In the agreement executed
by the Department with the colonizer at the time of grant of license, the following condition
was imposed:-

“That the owner shall be responsible for the maintenance and up keep of all roads, open

spaces, public parks and public health services for a period of five years from the date qf

issue Of the completion certificate under rule 16 unless earlier relieved of this

responsibility, a;f;hen the owner shall transfer all such roads, open spaces, pu_blic parks

and public health gervices free of cost to the Government of the local authority, as the

case may be.”
2. Keeping in view the fact these colonies stand inhabited and consequent to
provisioning of services, part-completion certificate stands issued to against most of these
licences, as well as the fact that Municipal Corporation, Gurgaon is also keen to take over
these colonies, therefore, the Government under provisions of Section 23A of Haryana
Development and Regulation of Urban Areas Act, 1975 has decided to get the said licenced
colonies i.e,, DLF Ph-] to II, Sushant Lok-I and Palam Vihar transferred to Municipal
Corporation, Gurgaon.
3. Accordingly, the licencees are hereby directed to transfer the possession of all
such roads, open Spaces, public parks and public health services in these colonies to
Municipal Corporation, Gurgaon on “as is where is’ basis. It is hereby clarified that this transfer
shall not be construed as grant of completion certificate under the provisions of Act No. 8 of
1975. The colonizers shall thus continue to be responsible for the compliance of various terms
and conditions of the license, including but not limited to the following:-

(a) Renewal of licenses
(b) Construction of community sites as per provisions of Act 8 of 1975 as amended
upto date.,

(c) * _Liability to obtain completion /part completion certificate,

(d) '_Deve;lopment of commercial pockets including approval of building plans and
grant of occupation certificates.

(e) Development of group housing component including approval of building plans
and grant of occupation certificates, '

63) Liability to deposit Infrastructure Augmentation Charges, if not deposited
earlier,

(8) Liability to pay the cost/bank guarantee for deficit Electrical Infrastructure on
account of load assessment and corresponding Infrastructure inadequacy
assessment by Power Utilities.

(h) Clearance of outstanding dues on account of EDC/IDC including enhanced and
interest thereupon, if any.

(i) Revalidation of the bank guarantees including IDW.,

)] Other statutory approval as required under Act/Rules as applicable on the
licensed colony.

A compliance report in this regard shall be filed by all concerned
colonisers/agencies within a period of one month from the issue of these orders.

Sd/-
(Arun Kumar Gupta)
I[))late:. 08.02.20.16 Director General,
ace: Chandigarh Town & Country Planning,
Haryana, Chandigarh
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Endst No, CC—99/PA(SN)/2016/2740-2744 Dated: 09.02.2016

A COpy is forwarded to the following for information and necessary action:
‘ hief Administrator, HUDA, panehkuly

Administrator, HUDA, Gurgaon.
Deputy Commissioner, Gurgaon.

Commissioner, Municipal Corporation, Gurgaon.

Chief Accounts Officer, O/0 DGTCP, Haryana, Chandigarh.

Gl PN

Sd/-
(Vijay Kumar)
District Town Planner (HQ),
For: Director General, Town & Country Planning,
Haryana, Chandigarh

Endst No. CC-99/PA (SN)/2016/2745-2747 ' Dated: 09.02.2016

A copy is forwarded to the following with the directions to identify such
licenced colonjes which can be transferred to Municipal Corporation, Gurgaon in the next

phase and send a proposal in this regard in consultation with Municipal Corporation,
Gurgaon:

L. Senior Town Planner, Gurgaon,
2. District Town Planner (P), Gurgaon.
3. District Town Planner (E), Gurgaon.

Sd/-
(Vijay Kumar)
District Town Planner (HQ),
For: Director General, Town & Country Planning,
Haryana, Chandigarh

Endst No. CC-99/PA (SN)/2016/2748-2749 Dated: 09.02.2016

Commissioner Municipal Corporation, Gurgaon ti
by this office:

1. DLF Ltd. DLF Centre, Sansad Marg, New Delhi-110001.

2. Ansal Properties and Infrastructure Pvt, Ltd., Ansal Bhawan, 16, Kasturba Gandhi
Marg, New Delhi-110001.

Sd/-
(Vijay Kumar)
District Town Planner HQ),
For: Director General, Town & Country Planning,
Haryana, Chandigarh
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:Sr. No. TFile ID Year | LicNo [Date Developer Name Area (acre) Sector Colony Name |
1 LC-3 1485 7-12 [31/05/1985 |Ansal Properties & 101.25 33.2743.28  [SUSHANT LOK | ‘
Infrastructure GUR-17 RPL.
2 LC-3B 1985 20-22 [22/08/1985 [Ansal Properties & 17.96 53,2743,28 [SUSHANT LOK-I
Infrastructure GUR-17 RPL
1983 3331 127/09/1985 [Ansal Properties & 2062 33274328 [SUSHANT | OK-!
Infrastructure GURK-17 KI') |
1985 36440 [07/11/1985 |Ansal Pruperties & 64.07 53274328 [SUSHANT L.OK-I
Infrastructure GUR-17 RPL —
1985 51-24 10271271985 [ Ansal 'roperties & 1424 53271328 [SUSHIANT [ OK-|
Infrastructure CUR-17 KI'L.
1986 13 115/01/1986 [Ansal Properties & 37.12 53,27,43,28 |SUSHANT LOK-|
Infrastructure GUR-17 RPL
1986 1112 121/02/1986 [Ansal Properties & 25.65 33274328 [SUSHANT LOK-I
Infrastructure GLUR-17 ¢P1 ‘J
1.C-311 1986 15-17 (10/03/1986 [Ansal Properties & 41.82 53,27,43,28 |SUSHANT LOK-I |
el | Infrastructure GUR-17 RPL |
J 1L.C-3) 1986 18-20 |01/04/1986 |Ansal Properties & 8.56 53,27 43.28  [SUSHANT LOK-I
| S Infrastructure GUR-17 RI'L.
i 1C3) 1986 | 3133 [16/04/1986 |Ansal Properties & 9.38 53,2743,28 [SUSHANT LOK-I
L Infrastructure GUR-17 RPL
1 1CAK 1986 | 10-41 [16/05/1986 |Ansal Propertios & 1216 31274328 [SUSHANT TOR-I
Infrastructuse GUI-1T kI
12 l.car 1987 7-9° 109/04/1987 |Ansal Properties & 36 26 33,2743,28 [SUSHANT LOK-I
‘ Infrastructure GUR-17 RPL |
113 [LC-3M 1987 20-23 15/06/1987 |Ansal Properties & 23 07 53,27.43.28 |SUSIIAN | |.Ok-I b
‘ N - Infrastructure 'GUR-17 kP1 |
I LC3N | 1989 3943 (02/12/1989 [Ansal Properties & 41.00 17 SUSHANT L.OK-1 ‘
L Infrastructure GUR-17 RI’L. |
[13 €30 1992 o-11 117,01/1992 [Ansal Proporties & 18 69 53274308 [SUSTIAN D | OK-
R Intrastruciure JGUR-1T RI’I ]
1o LC-3p 1993 9-18  |08/07/1993 [Ansal Properties & 10.21 53.27,43,28 |SUSHANT LOK-I |
. Infrastructure GUR-17 RPL |
17 .I.C».‘Q 1993 88-101 [30/12/1995 |Ansal Properties & 4974 53,27.43,28  [SUSHIAN Z.Uk-lj
! Infrastructure GCUK-17 R’ |
18 LC-3R 1996 1-9:-110/01/1996 |Ansal Propertics & 18.41 17 SUSHANT 1.0K-1 ]
L Infrastructure GUR-17 RPL. |
1Y LC-as 1997 49-51 10571171997 [Ansal Properties & 225 17 SUSHIANT 1 Qic-l |
| 1 Intrastructure GUIR-1T R
2 IC3T 1998 | 14-24 [20/03/7998 [Ansal Properties & 589 17 SUSHANT1OK-1 |
Infrastructuie GUR-17 RIPL }
I“_x Ji C-3U 1998 LTI-117 (21708/1998  |Ansal Properties & 6.32 17 SUSHANT 1.OK-|
1 | Infrastructu re GUR-17 ikepi
2 rcav | o 1 [23/02/20C1 |Ansal Properties & 0.50 53,2743,28 [SUSHANT L.OK-]
i Infrastructure GUR-17 RI’L |
[z3 [ICaw 2004 151 [02/12/2004 [Ansal Properties & 589 53274328 [SUS AN LORD }
i | Infrastructuse GURK-17 R
o1 ‘1.(7.::« 2007 62 [12/02/2007 |Ansal Properties & 100 33,27, 43,28 [SUSHANTTORT )|
I[nfrastructure GUR-17 RPL :
[ e 2017 12 13/0472011 [Ansal Propertios & 155 K SUSIHIANT "0k
L ntrastructure IGUR-17 Ry
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[ m Date Developer Name Area | Sector [Colony Name
D TL\.’T--_ 2l ) ind (acre)
b 21-27 191171982 [ansal Properties & | 106.02 321 [PALAMVIHAR
1 %3~~—§__'\____‘ Infrastructure CUR-1, 2,3 RPI.
1111970571983 [Ansal Properties & [ 26.31 321 [PALAM VIHAR
W By Infrastructure - |GUR-1, 2, 3 RPL
: sl 30/08/1983 Ansal Properties & 24.63 321 |PALAM VIHAR
9801 - Infrastrucrure GUR-1, 2, 3 RPL
971 117/02/1984 [Ansal Properties & | 3167 | 321 |PALAM VIHAR
o8] — Infrastructure : GUR-1, 2, 3 RPL
h P81 10970471984 |Ansal Properties & | 20.10 3,21 |PALAM VIHAR
2 oS T Infrestructure & CUR-1, 2, 3RPL
' ﬁ‘ﬁb-b/ 15/04/1984  [Ansal Properties & | 35.92 ‘ 3,21 [PALAM VIHAR
L_-‘—Wl‘\w_ - Infrastructure GUR-1, 2, 3 RPL
s 7 89-92 108/05/1984 |Ansal Properties & | 28.08 3,21 |PALAM VIHAR
:‘—TWT‘M*\ Intrastructure ’ GUR-1,2, 3 RPL
) : ¢ 101-102 05/07/1984 |Ansal Properties & 27.22 3,21 |PALAM VIHAR
- Infrastructure l GUR-1,2, 3 RPL
= LC 2l 1464 103107 131,/08/1984 | Ansal Properties & [ 17.30 321 [PALAN VIHAR 1
——— _— ] [nfrastructure I GUR-1, 2, 5 RPL
10 LC-3) 1984 112-113 31/708/1984  [Ansal Properties & 23.41 3,21 . |PALAM VIHAR —]
I Infrastructure < |GUR-1, 2, 3 RPL
I LC-5K 1985 H4-17 112/07/1985 |Ansal Properties & [ 27.40 321 |PALAM VIHAR
j Intrastructure GUR-1,2,3 IU’LT
12 LC-5L 1985 18-19 20/07/1985 |Ansal Properties & 14,33 3,2,1 . [PALAM VIHAR W
Infrastructure - |GUR-1,2, 3 RPL
] !l.( -5M 1985 31-32 27/09/1985 [Ansal Properties & 17.18 321 |PALAM VIHAR
Intrastructure GUR-1, 2, 3RPI
|4 ILC3N 1985 48-50 02/12/1985 |Ansal Properties & [ - 21.12 | 321 [PALAM VIHAR
Infrastructure i *|GUR-1, 2, 3 RPL
k] LC-30 1986 10 19/02/1986  [Ansal Properties & 16.27 3,21 [PALAM VIHAR '
Infrastructure GUR-1, 2, 3 RPL.
16 LC-5P 1986 21 01/04/1986 |Ansal Properties & 1012 3,21 |PALAM VIHAR j
| Infrastructure GUR-1, 2, 3 RPL
= a0 | 1ver 50 09/04/1987  [Ansal Properties & | 5.33 3,21 [PALAMVIFAR |
t | Infrastructure GUR-1, 2, 3 Pl [
13 ]LC-BI( 1987 19 15/06/1987 |Ansal Properties & | 13.20 3,21 [PALAM VIIIAR 7
Infrastructure GUR-1, 2, 3 RPL
17 LC-38 1989 4443 02/12;1989  |Ansal Properties & 6.09 32,1 |PALAM \.'ll'lé‘\lﬁ
| ’ l J Intrastructure GUR-1, 2, 3RPL !
{_‘“ !LC»-:-T 1992 15 16/01/1992  |Ansal Properties & | 36.12 |- 32,1 [PALAM VIHAR
r Infrastructure ¢ GUR-1,2, 3RPL
> [LC3u | 1994 1112 [09/03/1994  [Ansal Properties & | 15.41 321 |PALAM VIHAR
’ Infrastructure GUR-1, 2, 3 KPL
R ' LC-5V 1994 32-45 30/12/1994  |Ansal Properties & | 59.88 3,’.{,1» PALAM VIHAR |
| Infrastructure ' GUR-1, 2, 3 RPL.
,;:; ji,C-?)\\' E 102-109  |30/12/1995 |Ansal Properties & 7.59 321 |PALAM VIHAR
‘ Infrastructure GUR-1, 2, 3 RPL
. LC-3X 1998 118124 118/09/1998 | Ansal Properties & 9.21 3,21 PA[TAM VIHAR
- - |Infrastructure - GUR-1, 2, 3 RPL
RE LC-3Y 1999 d6-49  31/12/1999  [Ansal Properties & 1.28 321 [PALAM VIHAR |
Infrastructure GUR-1,2, 3 RPL
y | C-57 2000 21-26 24/03/2000  |Ansal Properties & 5.89 321 |PALAM VIHAR
| Infrastructure GUR-1, 2, 3RPL
o TCAn | 2003 24-30  [12/02/2004 |Ansal Properties & | 847 321 [PALAM VIHAR j
l" ‘ Infrastructure GUR-1, 2, 3RPL.
Iff LC-3AB 2004 127 18,10,2004  |Ansal Properties & 13.35 321 |PALAM VIHAR
. J Infrastructure | GUR-1 2, 3 RPL !
“\,’_’ ‘I'C.j X 20do | 1072-1076 [18/08/2006 |Ansal Properties & 4.38 3,21 (PALAM VIHAR ;
( Infrastructure GUR-1,2,3RPL |




~ (5"

File ID N A
!\— Year | LicNo |Date Developer Name [ Arca (acre) Sector  [Colony Name '[
L_C»—‘)A b‘t g ™y . - —.“*:
1981 1-5 20/04/1981  |DLF Universal 160083 24,2557 [DLF P10 s
— GUR KPL
LC.98 [5 =
19082 13 27/04/1982 DLF Unuversal 37.65 E:LEJSA DLF PH-1TO 3
o= — GUR RPL
LCoC | 1082 8 27/04/1982 |DLF Universal 12816 | 2425258 [DIF PHO O]
1 ‘f-—-w\———__.*_‘ GUI RPL |
LC-9n 1982 Y11 29/04/1982 |DLF Universal 20.98 2,2525A [DLI Pli-1 TO 3
3 W—h—ﬁ_ ‘ GUR kPL
J LYE 1982 12 128/07/1982  |DLF Unrversal 11.58 24.25,25A [DLF PH-T TO 3
T he———— » GUR RPL
LC-9F 1983 16-18  123/05/1983 |DLF Universal 17.08 24,2525A |DLF PH-1TO3
e e———— GUR RPL
7 |LC-9G 1983 20 (25/07/1983  |DLF Universal 6.50 2425254 [DLF PH-1 1O ¢ |
S te—t———| CUF REL ,‘
LC-9H 1983 2528 |04/10/1983  |DLF Universal 3143 24,2525A [DLF PH-1 103 "
—_— : GURRPL ]
d Ll 1983 332 106/10/1983 | DLF Universal 1934 24.2535A [DLFPH-1 TG & |
L GUR RPL |
10 [LC-9) 1983 3335 107/10/1983  |DLF Universal 2263 24,2525A [DLFPH-1TO 2 ‘
S GUR RPL
o |LCaK 1983 44 141071983 [DLF Uruversal 1.75 21,23.25A [DLE I TO»
GUK RPL
12 |LCaL 1083 47-52 114/10/1983 |DLF Universal 59.23 24,2525A [DLFPHATO 3 |
GUR RPL
13 [LCoM | 1983 53-56  127/10/1983  |DLF Universal 8.30 24.25,25A |DLF PH-1 100 ¢
GUR RP.
14 |LCON | 1983 57 [31/10/1983  |DLF Universal 316 24,25,25A [DLF PH-1 TO 3
{ GUR RPL |
[ 15 |Lcao 1984 60-68  [15/02/1984 |DLF Universal 236 2425254 DLF - TO R |
GUR RPL
16 |LC-9P 1954 7275 |14/03/1984 |DLF Universal 18.61 24,2525A [DLF PH-1TO 3 ﬁv‘
GURRPL J
117 [LC9Q 1984 82 [16/04/1984 |DLF Universal 0.81 24,2525A |DLF P41 TO :?
. GUR RPI
| .
F 18 [LC9R 1984 93  [17/05/1984 |DLF Universal 1.03 24,25,25A [DLFPHA TO 3 |
‘ GUR RPL
RS 1984 9798 [22/06/1984 |DLF Cruversal 324 2425254 [DLF PH. TO
; CUR L
] 20 [LC-9T 1985 5 21/01/1985 |DLF Universal 9.25 24.2525A [DLF PH-1TO? |
GUR RPL
T T 1983 23 [09/09/1985 |DLT Univorsal 231 24.25,25A [DLF PH- 100
GUR &) |
“ 22 [I.C9v 1986 4 25/01/1985 |DLF Universal 291 2425257 [OLr EBr 10 |
GUR RPL
1 [LC-ow 1989 10-15 102/12/1989  [DLF Uruversal 19.25 24.25,25A [DLFPH.1 T3
CUR [Pl
I 2 |LC9X 1996 82 [06/05/1996 |DLF Universal 0.31 24,2525A [DLF PH-1 TO 3 ’
GURRPL.
5 |LC-9Y 1996 83 06/03/1996  |DLF Universal 0.31 24.2525A [DLF PHi-] (@ ¢
; GUR RpL
|
2% |LCyzZ 2013 69  [25/07/2013 [DLF Ltd. 1292 [24,25,25A,26 DLF GUR.
‘ A&28  [2425254,264 & |

AERTE B B R AR T B



“\‘I—\’\
’” No. Hle 1D Year Area (acre) Sector Colony Name
LG o5 130 SR
< niversal 139.64 24,25,25A (DLF PH-1TO3 (24,
e—t— | 25, 25A) GUR RPL
2 |LC10B [ 1983 Z7  [03/02/1983 |DLF Universal 36.60 24,2525A |DLFPH1TO3 (24,
; W—WT i : 25, 25A) GUR RPL
- : 23/05/1983 " |DLF Uriversal 7.02 24.2525A |DLFPH-1TO3 (24,
\\L\* 25, 25A) GUR RPL
M e Ll INCTON B e vy 07/1983 " |DLF Universal 522 | 2425254 |DLFPHI1TO3 (21,
T lleaar eee—t—oou1 - 35,25A) GUR RPL
S LT TR e 06/10/1983 " [DLF Universal 674 24,2525A |DLF PH-1 10 3 (24,
— | 25, 25A) GUR RPL
6 |[IC10F [ 1983 | 16 14/10/1983  |DLF Universal 6.01 24,2525A [DLF PH-1TO 3 (24,
— ) 25, 25A) GUR RPL
7 JLC-10G | 1983 58 [31/10/1983 |DIF Universal 24.81 24,25,25A |DLF PH-1TO 3 (24,
] 25, 25A) GUR RPL
5 [LC-10IT | 19g3 | 60-65 0270271987 DLEUniveraal 3301 [ 24,2525A [DLF PH-1TO 3 (24,
s e Feet——1l 25, 25A) GUR RPL
Y L.C-101 1954 ‘ 76-78 14703/ 1984 DLF Universal 23,33 24,25,254 (DLF PH-1 TO 3(24,
l 25, 35A) GUR RPL
10 ILC1u) [ 1984 | 8385 16/04/1984  [DLF Universal 2864 [ 2425257 |DLI PHAL TO3 (24,
. " |25,25A) GUR RPL
1T JLCI0K | 1984 9 122/06/1984 |DLF Universal 267 24,25,25A [DLF PH-1TO 3 (24,
) 25, 25A) GUR RPL
2LCa0L | 9ss [ 3 To /0171985 |DLF Universal 2864 | 2425254 [DLFPH-1TO3 (23,
S 25, 25A) GUR RPL
[1C-10M 1885 24-26 12/09/1985 DLF Universa] 17.78 24,25,25A [DLF PH-1TO3 (24,
S 25, 25A) GUR RPL
LC1ON 1985 |43 27713 /1985 |DLF Universal 4273 * | 24,2525A |DLF PH-1TO3 (24,
& e i]25, 25A) GUR RPL
LC00 | 1986 56 |25/01/1986 |DLF Universal 8.18 2425257 [DLFPH-1TO2 (2, |
25,25A) GUR RPL
LC-10P | 1985 | 2228 [07/01/1986 |OLE Universal 7265 | 242525A [DLFPH1TO3 (24,
25,25A) GUR RPL.
L-1eQ 1989 1-9 02/12/198¢  |[DLF Universal 2201 24,25,25A |DLF PH-1TO3 (24,
25, 25A) GLR RPL
LCI0R | 1992 13864 1970671992 |DLE Universal 2050 | 2425257 [DLF PH-1TO3 (23,
‘ 25, 25A) CUR RPL
TR C-108 1993 2-3|02/02/1593  |DLF Universal 8.39 24.2525A [DLF PH-1 1O 3 (24,
25, 25A) GUR RPL.
20 [LC-10T | 1993 20 |03/09/1993 |DLF Universal 5.34 2425254 |DLFPH1TO 3 (24,
: |25, 25A) GUR RPL
2t [LCaoo 1996 | 75-78 [08/05/1996 |DLF Universal 0.88 24,25,25A |DLF PH-1 TO3 (24,
5 25, 25A) GUR RPL
= |icaov e T e 08/05/1996 |DLF Uraversal 675 | 242525 |DLF PH-1TO 3 (o1,
) 25,25A) GUR RPL
1998 1125-134 [16/10/1998 | DLF Universal 10.96 2425257 |DLF PH-T 1O 3 (21,
J 25,25A) GUR RPI
2001 6  [31/08/2001 [DLF Universal 5.18 24,2525A [DLF PH1 TO 3 (24,
S {25, 25A) CUR RPL
2003 | 11-21 [02/07/2003 |DLF Universal 522 242525A [DLFPHITO3 (24,
25, 25A) GUR RPL
2004 | 36-39 [31/03/2004 |DLF Universal 3.00 24,25,25A [DLF PH-1TO3 (24,
25, 25A) GUR RPL




~ [~

ot No. [Fie 15 r‘- . o _
Year [ TicNg Date Developer Name | Area | Sector Colony Name
-]\.m__h_ (acre)
1983 36-43  107/10/1983 |OLF Universal 9077 | 2425257 |DLFPHT TO3GLUR
2 R o Tt -
: 45 114/10/1983 |BLF Griversal 706 | 242525A |DLF PH.1TO3CUR
O T —— RPL
| 1984 59 [02/02/1989 |DLF Craversal 221 | 2425257 DUFPRTTO3CLR
— RPL
4 2 ? T or o T - ~ Mo sere e tT————. |
LC-11D | 1984 %495 " 117/05/1984 |DLF Undversal 5.2 | 2425254 [DLF PH-17T0 3 GUR
> LC-11E 1984 99-100 22/06/1984 DLF Universal 21.05 24,2525A [DLF PH-1 TO3 CUR
e S S RPL
® [LCIF [T1983 | 10810 18/09/1984 |DLF Universal 2597 | 242525A [DLFPR1TO3 GUR ]
T e L RPL
LCNG 193 | 117a1s U3/12/1984 [DLF Universal 382 | 2425254 [DLFPHITO 3 CUR
B e RPL
LC-11H | Togs 12 - 121/01/1985 |DLF Universal 1821 | 24,2525A |DLF PH-1TO 3 GUR |
L . P RPL
9 [LC11l 1985 | 27-29 [13/09/1985 |DLE Universal 2813 | 2425254 |DLFPH.1TO3GUR
RPL
Tt | T~
10 . [LC-11] 21985 | 4547 12771171985 [oiE Universal 2046 | 24,3525A |DLF PH-1TO3 GUR
—t] e : RPL
11 JLC11K | 1988 7-9  125/01/1986 |DLF Universal 2412 | 24,2525A |DLF PH1 TO 3 GUR
‘ RPL .
12 Lene | 1986 [ 2930 07/04/1986 |DLF Universal 128 | 2425254 [DLF PH-1TO 3 GUR
: RPL '
I3 ILCnM [T19se | 3937 16/04/1986 [DLF Cniversal 2591 | 242525A [DLFPH-1TO 3 CLR
RPL
— | L .
4 [LC1IN | 1987 14 118/03/1987 |DLF Universal 2653 | 24,2525A |[DLFPH-1103GLR
RPL
15 ILC110 | 198y 16 |02/12/1989 |DLF Universal 235 | 242525A |DLFPH-1TO3GLUR
RPL
16 [LC-11P 1989 | 1722 102/12/1989 |DLF Universal- 27.04 | 24,2525A" |DLF PH-1 TO 3 GUR
: : : RPL
V7 |SC11Q | 1992 [ 75557 (1970671992 |OLF Universal 89 | 242525\ DLF PH-1 [C3GUR |
RPL ‘
18 JLC-1IR | 1996 | 6668 [03/05/1996 |DLF Universal 7940 | 24,2525A [DLFPHATO 3 GUR
‘ RPL
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[ollowing licencees to transfer th
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(a) Palam Vihar, (Ananl'Proportlen

(b) Sushant Lok (Phuuu-l) (Angn;
Ltd.)

0d direeypq the

aidcmlul Plottey

colunicn

(c) DLF Phase-I to 111 (DLF Ltq)

at Gurugram Manesar Urba

. Gurugram (MCG) on as is where is' basig under
Section-23A of the Haryana p

Arcas Act, 1975 (Act No. 8 of

N Complex to Municipal Corporatign
w L}

the Provisions of
evelopmeny ang Re

Bulation of Urban
1975)..
is attached at Annexure-],

2. Thereafter, g meeting wag

Hon'ble Chicf Minister, Haryana ¢

held under the chairmanship of the
taken that Municipal

n 19.04.2017. wherein a decision was
Corporation Gurugram

in association with
Department of Town and Country Planning Haryana, DHBVN and the
ssment of the deficient

ars in the above said

representatives of the dicencees, will make an asse

infrastructure and Mmaintenance cost of five ye
licenced colonies and such estimations of maintenance cost shall be
done in térms of the cost of maintenance of the licenced colonies as on

date. The MCG was also directed to initiate road improvement work in

the colonies already transferred by TCP Department vide orders dated
08.02.2016.

\

Consequent upon the aloresaid meeting datcd 19.04.2017, another
meeting was: held belween the Principal Secretary, Urban Local Bodies
and Principal Secretary Town and Country Planning on 18.10.2017

3.

regarding the transfer and maintenance responsibility of the ébove ssaizii
colonies to MCG, wherein the deficit infrastructure prov.xs:onr;r:c
additional infrastructure and maintenance cost f‘: ‘}:dp:::na;s Rs.
years recovery of developer was d;li;oerat‘c;:;a/:s;c; ; : 3103'42 crores fon
; was estimated for Palam

-;i::a::o:.:i(-l respectively. The said esumaics wc::ca::r::n:o::‘ouz
PUSLB and PSTCP and it was dec]dﬂ.‘ .[hal TC: Acf no. 8 of 1975
initiate further action in terms of provision of the

the meeting
fer of colonics as per the decision tuken In

regarding transfe

held on 19.04.2017,
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; Subsequently, it was decided in the meeting held on 28.02.2013
ul1dcr the chairmanship of the then DTCP, Haryana that since the issye

13 TR ] .
regarding transfer of maintenance responsibility of resident;

al plotteq
colony namely Sunelty (Uddar Gagan Properticos Pvt,

Ltd-) ln ﬁuctor
54, Gurugram is also under consideration with McCgq, therefore the Same
)

procedure may also be adopted to asses deficit infrastructure cost

through the consultant of MCG for the aforesaid calony. The list of
licenses forming part of the Suncity colony is annexed at Annexure.z,

5. Further, vide letter dated 10.07.2018 the Commlssioncr, Muhicipal
Corporation, Qurugram communicated the deficient infrastructyre .
worked out in the detajled project report (DPR) for improvemcm of
infrastructure in the residential plotted colonjes as follows:

Sr, Name of the | Original  DPR Revised DPR oSt as decigeq
no. licenced colony cost in the meeting  helq on
(in crores) 01.05.2018 under the
‘& | =5 =, ~-n-|-chairmanship ofPSULB
I 'fﬁélam Vinar g

182.1 60.6
Sushant Lok-]

~

chairmanshi_p.of Director, Town a

the licencees ‘namely Unitech Ltd.,, DLF
Infrastructure Pvt. Ltd

fyana wherein
Ltd., Ansal Properties and

- and Uddar Gagan p
provide the

infrastructure cost by 14.08,2018.

1. South City.1

2. South City-Il (Phage.I & 1)
The Jigt of licences conce
attached gt Annexure-a.

rning to the said colony of Unitech Ltd, {s

meet the deficit infraal.ruclurc cost:-
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7

v/ ¢

)

.‘20._

~ 2

S, | Locntlo?“‘““m‘?\-x\‘
No. | Cominercial reu (81 [ ype T
o i No, I [ Type ::::‘; Amaunl ey
T ITD-Block, 35—t~ '
5 South City o[22 70 g g 4T 06 61
_2_|(Phase.] 30T 28— — | 2981.000.00
3 I\l:cndm, South W?P\& 2.53.35.6-00:6(-)_'
o City-1l, PH-1 | Office 16600 1136 5% 45 ¢
4| o 007 ea— | +39,59,000.00
-Block 1568 6600 T o=~
— | 6500 [1.03.48.800.05
5 10117585 650 e
6 o i — | 1:24.67.40000
] [t b 6600 [ 73.39.200.00
- L 6600  [70,15,800.00
8 1205 37— | 280000
—— e 6600 [80,12,40000
S 12 1143_". _. | 6600 (753720000 |
o PP S S, {_3627 o -_____"“' 9,83,95,800.00 |

NOTE:- The above ratcs are Proposcd on the basis of prevalling collector rates

Similarly, Ansal Propertics and Infrastructure Ltd also offered

some of its propertics i.e. community sites situated in the licenced arcas
Ml meELbolL Sand e acquired pocket in greater Southern Periphery

Road in licu of the amount payable by them for improvement of deficit
infrastructure in Palam Vihar and Sushant Lok-I, however the said
proposal were declined being not affected with the litigations and one site
i.e. Pathredi Industrial area, which is out of the MCG limit and thus
cannot be utilized by MCG.

On the other hand, DLF Lid. and Uddar Gagan Propertics Pvt. Ltd.
had requested that they themselves will complete the development works

as per the specifications given in the DPR and to the satisfaction of MCG.

7 The consolidated proposal containing the above f[acts was
submitted to the Government for its approval, wherein the following is

approved: -

a) Municipal Corporation, Gurugram shall take over the colonics
developed by Ansal Propertics Private Limited namely Sushant Lokl
& Palam Vihar as per earlier orders dated 08.02.2016 passed by
Direct.or General, Town & Country Planning, Haryana. The cost of the
deficit infrastructurc shall be recovered from the colonizer by the
Town & Country Planning Department and the same will be
transferred to Municipal Corporation, Gurugram in phased manncr to
the commensurate development works carried out by the Municipal

Corporation, Gurugram.

b) Sinee. Unitech Ltd. has propased to give their unsold propertics

mentioned In para 6 above, situated at South City-1 and South City-Il

Scanned with CamScanner
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(Phasc-1) Gurugram in licu of the deficit infrastructure cogy, lh"tforc,
the properties proposed by Unitech Ltd. may bc’ lr'chn over by the
MCG and be auctioned to recover the cost of deficit lﬂfmSlmclurc. I
casc the recovery is deficit then remaining umount. shall be TCCOverey
by the Department of Town & Country Planning, Haryans ang
transferred to MCG in phased manner. However Extra &mouny, ;
recovered through auction, shall not vest with the colonize,.
Munieipal Corporation may take over these colonies (m'm'-'dlately

as per order dated 08.02.2016.
Municipal Corporation, Gurugram shall also take over the COIOny

developed by DLF Ltd namely phase.I, IT & 111 and Uddar Gag,,
Properties Ltd namely Suncity, Sector-64 after verification of the

deficit infrastructure completed by the colonizers.

It has also been decided by the Government that MCG shoulq

ensure  expeditious start and completion of development wark

independent of the proceedings the Department of Town and Counu-y

Planning may envisage/initiate.

K. Makrand Pnndurang, 1A8 -

Date: 12.02.2019 Director, Town & Country
Place: Chandigarh Planning, Haryana, Chandigach

Endst. No. cC-99.JE (83)/2019/ Yoq9~ H109  Datea: 12—02‘20/7

A copy is forwarded to the following for information and necessary
action:- ’

1.
2.

Principal Secretary to the Chief Minister, Haryana,

Principa) Secretary to the Government, Haryana, Urban Local
Bodies Department, Chandigarh W.r.l. meeting  helg on
03.01.2019.

- Principal Secretary to the Oovcrnmcnt, Haryana, Town and
Country Planning Department, Chandigarh w.r meeting held on
03.01.2019,

4. Chief Executive Officer, GMDA, Gurugram,

. Director General, Urban Local Bodjes Department, Bay No. 11-14,
Sector-4, Panchkyla,

. Chier Administrator, Haryana Schari Vikas Pradhikaran (HSVP),
Sector-6, Panchkula, Haryana,

+ Commissjoner, Municipal Corporation, Gurugram to immediately
lake over the al‘orementioncd Colonies in compliance of the aforesaid
orders of the Government within fifteen days of the receipt of this
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intimation to the Director, Town & Co

: untry Planning, H
8. Senior Town Planner, Gurugram g Haryana.

9. District Town Planner (Enl), Qurugram

10. District Town Planner (P), Gurugram
11. Project Manager (),

office of DTCP with the direction to host
these orders on the

website of the Department,

DA (As Above)
| Bhopar
(Narender Kumar)
District Town Planner (HQ)
For; Director, Town & Country Planning,
Haryana, Chandigarh

Endst.No. CC-99-JE (8J)/2019/ U)o~ | 3 Dated: ,2_02 ,2_0}_7

A copy of above is forwarded to the following to ensure the
compliance of the above orders in letter and spirit alongwith the
directions to immediately transfer the properties offered by Unitech Ltd.
and submit the detail of work completed to Municipal Corporation,
Gurugram:-

1. Ansal Properties and Infrastructure Pvt, Ltd,, Ansal Bhawan, 16,
Kasturba Gandhi Marg, New Delhi-110001.

2. DLF Ltd., DLF Centre, Sansad Marg, New Delhi-110001.

3. Unitech'Ltd., Unitech House, Block -L, South City -I Gurugram -
122007, Haryana.

4, Uddar Gagan Properties Pvt, Ltd., Suncity Business Park Tower, '
Second Noor, Goll Course Road; Scctor-54, Gurugram-122002.

Lo
(Nnrendmmur)
District Town Planner (HQ)
For: Director, Town & Country Planning,
Haryana, Chandigarh
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Nagar Yojna Bhawan, Plot No.
Web site tcpharyana.gov.in - e-maijl;

Order

Whereas, the licence nos, 7-12 of 1985, 20-22 of 1985, 33-34 of
1985, 36-40 of 1985, 51-54 of 1985, 1-3 of 1986,

11-12 of 1986, 15-17 of
1986, 18-20 of 1986, 31-33 of 1986, 40-41 of 198

6, 7-9 of 1987, 20-23 of
1987, 39-43 of 1989, 6-11 of 1992, 9-18 of 1993, 88-101 of 1995, 1-9 of 1996,
49-51 of 1997, 14-24 of 1998, 111-117 of 1998, 1 of 2001, 151 of 2004, 62 of
2007, 32 of 2011 granted in favour of individual land owners and companies in
collaboration with M/s Ansal Properties and Infrastructures Pvt. Ltd. for
development of residential plotted colony namely Sushant Lok-I over an arca
measuring 604,21 acres with terms and conditions that licencee company
will comply with the provisions of Haryana Development and Regulation of
Urban Areas Act, 1975 & Rules, 1976 framed their under and the term and

conditions of LC-IV agreement and Bilateral agreement.

2. The NGT in OA No. 661 of 2018 titled as Parveen Kakkar Vs
Ministry of Environment, Forests & Climate Change, Government of India and
others wherein the main allegations were encroachment in park in the green
area in Block-C, illegal extraction and supply of ground water and absence of
Rain Water Harvesting System and Sewerage Treatment Plant and connection
of sewerage to the Strom Water Drain and violation of other statutory norms by
M/s Ansal Properties and Infrastructure Ltd. Sushant Lok, Phase-l,
Gurugram,

3. Further, it was found in the report filed by Central Pollution
Control Board (CPCB) in Hon’ble National Green Tribunal (NGT) that the
Sewerage is meeting with Storm Water Drain as it not getting passed through
the sewerage system of HUDA STP. Further, maintenance of roads, parks is
not upto the mark and system of collection of solid waste is not effective. In
view of the said deficiencies the prosecution was sanctioned by Chairman,

Haryana Pollution Control Board, Panchkula on 15.10.2019,

4, It is clear from para no. 3 above, that you have neither taken
effective steps for removing of the deficiencies observed by the Honble NGT in
the order dated 19.02.2018, 05.02.2020, 01.10.2020 and 28.09.2021 nor
fulfilled the terms and conditions of the Licence and Bilateral Agreement as per
the provisions of the Haryana Development and Regulation of Urban Areas Act,

1975 & Rules 1976.



S — - SO,

_ -4
N compliance of orders of Hon
and Infrastructure Ltd,

5. Hence,

(K. Makrand andurang, IAS)
Director, Town & Country Planning

Haryana, Chandigars
Endst. No. LC-3Y/JE (S)/2022/ BU 43

Dated: 2§ -3—2022

A copy is forwarded to the following for information and necessary
action:-

. Ansal Properties and Infrastructure Ltd. and others, 115, Ansal

Bhawan, 16KG Marg, New Delhi-01.
2. Chief Executive Officer (CEO), Gurugram Metropolitan Development
Authority, Gurugram

Member Secretary, Haryana State Pollution Control Board, Sector-6,
Panchkula.

Deputy Commissioner, Gurugram.

Municipal Commissioner, Municipal Corporation, Gurugram
Senior Town Planner, Gurugram.

District Town Planner, Gurugram.

o A

Project Manager (IT) with a request to host this order on website.

(Rajesh Kaushik)
District Town Planner (HQ)
For: Director, Town & Country Planning

Haryana, Chandigarh
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